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out if the allegation has been made 
'on the floor ot this House is true? 

SHRI RAGHU RAMAIAR: I have 
already submitted what he had to 
say and the view ot the Government 
is, it does not warrant any enquiry 
If the allegation is true, it is certain-
ly objectionable, 'but we have no 
means to confirm it. 

SEVERAL HON. MEMBERS rose-

MR. SPEAKER: Order, order. Shrl 
. Panigrahi. I have called Panigrahl. 

SlIRI CHINTAMANI PANIGRAHI: 
I would like to know from the hon. 
Minister whether the job of the 
Managing Director in the fertiliser 
company is to look after the better 
management of the fertiliser factory 
and increase the production of ferti· 
lisers or to dabble on the question of 
language policy, and whether the 
Government approves of the conduct 

. of this particular officer. 

SHRI RAGHU RAMAIAH: As 
,submitted earlier, the line of distinc' 
tion in this case is very thin. An 
··'Officer can indulge in academic alld 
literary activities. The students in-
vited him and he gave a lecture. I 
c'annot see how that is objectionable. 

SHRI BEDABRATA BARUA: 
think this particular officer must be 
a very bold person to criticise the 
language poliey. .l am only stating a 
fact. This gentleman has criticised the 
language policy, which is an academic 
question. PersonalJy speaking, while 
I would strongly disagree with what 
he has said, I think in Ii public sector 
undertaking his view has no relevance 
to his job, even if he has expressed 
something which is contrary to the 
accepted policy of the Government. 
But, at the same time, I would like 
to know about one thing which is 
'somewhat connected with it. Has the 
Government got any machinery to 
·.assess criticism from its offlcers, not 
,top officers but subordinate officers, 
-who may be criticising the public 
<sector enterprise •. 

SHRl RAGHU RAMAIAH: There 
is some misunderstanding which I 
would like to clear. The officer has 
not admitted that he criticise.! the 
Government. He says: I explah1ed 
the language policy ot the Centre and 
advised the students not to enter int. 
agitations. 

SHRI BAL RAJ MADHOK: Just 
now the answers given by the hon. 
Minister to the questions that have-
been put, they contain two aspects. 
One is the question of facts. What 
did the officer say? Malayala Mana. 
rama is a very responsible paper and 
it says he said "you must rise against 
this movement" which is a clear in-
citement to the people. Is the Min-
ister prepared to hold an inquiry 
whether what the officer said is cor-
rect or what the Malayala Manorama 
writes is correct? The facts must be 
ascertained. Secondly, are the om-
cers of the Government to be allowed 
t.o criticise the well-established and 
recognised policies which are l&id 
down by this hon. House in this wa~ 
in public? 

MR. SPEAKER: He has denied it. 

SHRI RAGHU RAMAIAH: There 
is no question of any officer enCOur-
aging anything which ;; ,)bj'!~tjonable. 
We have asked him for facts and he 
bas given his explanation. He has 
stated that there was no reporter 
present and that he was mlSreported. 
So, where is the question for any in-
quiry? 

Goblndsa~ar Lake at Bhakra DPI 

·1130. SHRI CHENGALRAY.A. 
NAIDU: Will the Minister of IRRI-
GATION AND POWER be pleased to 
~ate: 

(8) whether it is a fact that the 
Himachal Pradesh Government has 
disputed the rights of the Punjab 
Government to breed and <!Bteh ftIh 
in Gobindsagar Lake at Bhakra Dam; 

(b) if so, the reasons therefor; and 

(c) the action beine taken to sol .... 
the dispute amicably? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
pOWER (SHRI SIDDRESHWAR PRA-
,SHAD): (a) and (b) The Government 
of Himachal Pradesh haVe claimed 
exclusive jurisdiction on the fish-
-eries of Gobind Sagar on grounds of 
territorial jurisdiction and fisheries 
being a State subject. 

(C) Himachal Pradesh Administra-
tion is being requested to bring it up 
for the cnnsideration of the Northern 
Zor"l Coundl under whose auspices 
+~f existing arrangement of a joint 
Fi~~·eries Board and sharing of in-
com" and expenditure between the 
Eh:>kra Dam and Himachal Pradesh 
Administrations was evolved in 1961. 

SHRI CHENGALRAYA NAIDU: 
How could this happen if the borders 

,of the Stat.es have been settled J 
think there is some border dispute. 
H '''. w jJl thc Minister refer this to 
th~ Home Minister and first settlc 
t he border dispute? 

THE MINISTER OF IRRIGATION 
."'ND POWER (DR. K. L. RAO): Ac-
tually. during the r('organisation of 
Punjab in 1966 there has been some 
change in the territorial area of 
Bhakra Dam. This problem has been 
r](-i,1t with by the Home Minister. 
\\. ho presides 0\'1'1' thc mcetings of the 
'Zonal Council. 

l"HRI CHENGALRAYA NAIDI' 
'Tlll'n what will happen to the fish, 
Sir? 

"'" ~',~ tHlI'<'f : li' ~ ;;rTwr ~rrT 
f~ 'Il~l 'l7:<'T sii~ Jf' 'flIT f~' 
Jr~W ~~7 "1"( fW~~~Il: t - ~rr<: lfif 
f~mmt m·~.r ~Ifii 

~'1I'ftflfo1<: ~.rnr11 rn ~ ~r ~'l 
4f~flff~ ,,¥!"'" t ~)<: 'f, Ill' ('f~ 'f.T ~fu" 
tm '11fT ~ -" .. 1 ~ ('f'F <t1lfr.r ~~<: 
,~~ ~ ~ol.t; ri Il ~m ~ 
i ll'T ::rtr ll'T .-rfi'(,If fi'[~<'T ~W ~T 
~rrJl' i Y.fO 'r.tT i ! 
~R. K. L. RAO: Under the 1961 

Agreement the Bhakra Dam Admfn-
j~t..tion and the Himachal Pradesh 
:245(ai)LS~. 

Government had 'to share the ex-
penses and the revenue in the ratio 
of 58: 42, ahd that is what has been 
done all these years. The Himachal 
Pradesh Government now says that 
due to the change in the territorial 
areas it should get a]! the lOOper cent 
of the return. That is the point at 
i~sue and it is going to be settled by 
arbitration. 

Indo-IranllUl Co-operation in 011 AD. 
Fertiliser industries 

-+-
*1135. SHRI D. C. SHARMA: 

SHRI D. N. PATODIA: 
SHRI S. R. DAMANI: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
~tate: 

(a) whether there has been some 
progress in the Indo-Iranian co-ope-
ration in Industries like Oil and Fer-
tilizers: 

(b) if so, the details thereof; and 
(c) whether it is proposed to buy 

the Indian requirements which have 
registered a rise of 10 per cent. in 
oil consumption from Iran? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
."'ND CHEMICALS AND OF SOCIAL 
WELFARE (SHRT RAGHU ftAMA-
IAH): (a) and (b) During the re-
cent visit of the Minister of Petroleum 
;;nd Chemicals to Iran, matters relat-
ing to Indo·Iranian co·operation ill 
industries like oil and fertilizers were 
jointly discussed, Several new possi-
bilities of economic co-operation have 
been explored. The representatives 
of the two sides have expressed a de-
sire to extend the scope of the exist-
ing ties in the field of petroleum ex-
ploration and to cover new field sucb 
as fertilizers. 

(c) Yes, to the extent feasible. 
SHRI D. C. SHARMA: May I knoW' 

the speciflc fields in which India is 
going to co-operate with Iran? Is it 
going to be a 'long-range process or a 
short-ran,. 'process? 

SHRI RAGHU RAMAIAH: It is 
all a matter of discussion. Discus-




